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NATIONAL COMPANY LAW TRIBUNAL
KOLKATA BENCH"®
KOLKATA

C.P.(IB) No. 08/KB/2018
Present: Hon’ble Member (J3) Shri Jinan K.R

ATTENDANCE-CUM-ORDER SHEET OF THE HEARING ON 315t January 2018, 10.30 A.M

Name of the Company | Bango Industries -Vs- U T Limited

Under Section 9 IBC
St Name & Designation of Authorized Appearing on behalf of Signature with
No. Representative (IN CAPITAL date
LETTERS)

J M<. Dubalaena é;awgulg ,advocalt ]Omvaﬁoma/ D%%ﬁf
Mv. Debabrara Cyaugujy,aduoam J  ditor B

Q \ /\’&( Kf (/J\ m'k Mk M@f&z_ - Adgru\o cale F AR

L CQ‘;W\& \fe%w i - Mokvocate @w@o vale Del)dor,
s /ﬁmw&g@ gjé edn - M”Po cole

ORDER

Ld. Counsel for the operational creditor and the

corporate debtor is present.

Ld. Counsel for the corporate debtor prayed for time for
filing reply. Time is granted for filing reply within 7 days after
serving a copy of the reply to the operational creditor.
Operational creditor is to file rejoinder within 7 days of the
receipt of the copy of the reply, if any, and adjourned for

further consideration.




List it on 21/02/2018.

Member (j)




